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PART III

Judicial Department

THE HIGH COURT OF KERALA

NOTIFICATION

No. A5-35375/2017. 16th January 2018.

In exercise of the powers conferred by
Article 229 of the Constitution of India, the Honourable
the Acting Chief Justice hereby makes the following
amendment to the Kerala High Court Service Rules,

2007, namely:

Amendment (C.S. No. 51)
“In the said Rules,

1. in Annexure I, for Category No. 5 under Sub Division

1 of Division I, Registrar (Recruitment &
Computerisation), the existing entry in column 4 shall be
substituted as follows:

Gaz. No. 7/2018/DTP (Judicial).

Deputation from among District Judges or
appointment by transfer from Registrars/
Additional Registrar, other than those on
deputation, or promotion from Joint Registrars.

2. in Annexure I, for Category No. 5 under Sub Division 1
of Division I, Registrar (Recruitment & Computerisation),
the following shall be inserted in column 5:

5

Law Degree

The above notification shall come into force with

immediate effect. By order,

N. ANiL KUMAR,

Kochi-682 031. Registrar General.
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[ParT III

NOTIFICATION

No. B1(A)-63/2018. 8th January 2018.

In exercise of the powers conferred by Section 9 (3) of
the Code of Criminal Procedure, 1973, the High Court of
Kerala hereby appoints the person mentioned in column (2) of
the following Schedule to be Additional Sessions Judge
to exercise jurisdiction in the Court of Sessions mentioned

against his name in column (3) thereof from 9-1-2018 to

14-1-2018.
SCHEDULE
(1) SI. No. (2) Name of Officer  (3) Court of Sessions
1 Sri A. Haris Thrissur
By order,
K. Basu,
Kochi-682 031. Registrar (Subordinate Judiciary).
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